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Uttarakhand Pollution Control Board 
46-B, SIDCUL IT Park, 

Sahastradhara Road, Dehradun(Uttarakhand) 

UKPCB/HOo/C&M 191 (Vo-2)/2025 84 
To, 

M/s Hotel Garhwal Terries 

HEAD OFFICE 

85 mall Road 

Mussoorie, District Dehradun 

Dated 24, Sep, 2025 

Direction under section 33-A of the Water (Prevention& Control of Pollution), 

Act, 1974 as amended and section 31-A of the Air (Prevention& Control of 

Pollution), Act, 1981 as amended. 

WHEREAS, the Central Government has made the Water (Prevention and 

Control of Pollution) Act, 1974 (Hereinafter referred as Water Act)and the Air 

(Prevention and Control of Pollution) Act, 19781, and the Air (Prevention& 

Control of Pollution), Act, 1981 (Hereinafter referred as Air Act) and section 25/26 

of the Water Act and section 21 of the Air Act every water/air polluting industry/unit is 

required to obtain Consent to Establish and Consent to Operate from the State Pollution 

Control Board; and 

WHEREAS, vide section 24 of the Water Act there is prohibition on use of a 

steam or well for disposal of polluting matter which elaborates that no person shall 

knowingly cause or permit any poisonous, noxious or polluting matter determined in 
accordance with such standards b as may be laid down by Board to enter whether 

directly or indirectly into any stream or well or sewer or on land; and 

WHEREAS, for the purposes of protecting and improving the quality of 
environnent and preventing and abating environmental pollution, the standards for 
discharge of environmental pollutants from the industries, operations or processes, have 
been specified under the Environment (Protection) Rules, 1986; and it is mandatory 
to every industry, operations or processes of keep their effluent/emission quality within 
the specified norms all the time; and 

WHEREAS, the environment compensation of amount Rs 1950000/- on dated 
was assessed and imposed on dated 08.11.2024; and 
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WHEREAS, Hon'ble NGT in the yarious Appeals file by the aggrieved persons 
-who have been imposed Environment Compensation by the UKPPCB in compliance or 

the orders of the Hon'ble NGT in the present case no, OA 353/2022 which were 
disposed the with the following observation/orders;- �Since the impugned orders have 
been passed without complying with the principles of natural justice, therefore keeping 
in view the observations made above, the impugned order is hereby set aside. Ihe 
Member Secretary, UKPCB, will be at liberty to pass a fresh order by duly following 
the principals of natural justice and keeping in view the above observations."; 

AND NOW THEREFORE, in view of above observations; and in exercise of 
the power conferred under Section-33(A) of the Water (Prevention and Control of 
Pollution) Act, 1974 as amended and section 31-A of the Air (Prevention& Control 
of Pollution), Act, 1981 as amended, with approval of Competent Authority of Board, 

M/s Hotel Garhwal Terries, Mussoorie, District Dehradun is directed to show 
cause within 30 days from the issue of this direction as to why the balance of 
additional environment compensation of Rs 1950000/- shall not be imposed against 

the unit. In case of default and not submitting reply in stipulated time period, 
further these directions shall be confirmed. 

Copy to: 
1. 

2. 

3. 
4. 

MEMBER SECRETARY 

District Magistrate, Dehradun for information. 
Regional Officer, UEPPCB, Regional Office, Dehradun with a direction to 
arrange to for strict compliance of above direction. 
Respective C&M file 
Guard file. 

MEMBER SECRETARY 
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